(a) the number of proposals of the Andhra Pradesh Government for food processing units
pending with the Ministry, as on date;

(b) the details and status of each such proposals, indicating the reasons for delay in their
clearance; and

(o) by when these pending proposals are likely to be given clearance?

THE MINISTER CF FOCD PROCESSING INDUSTRIES (SHRI SUBODH KANT SAHAY): (a) to
() There is no proposal of Andhra Pradesh Government pending with the Ministry as on date.
However, Ministry of Food Processing Industries extends financial assistance in the country in the
form of grant-in-aid to implementing agencies/entrepreneurs (@ 25% of the cost of Plant &
machinery and Technical Civil Works subject to a maximum of Re. 50 lakhs in general areas or
33.33% subject to a maximum of Rs. 76 lakhs in Difficult areas under the Scheme of Setting
up/ Modernization/Expansion of food processing industries. The financial assistance provided to the
various units under various major schemes of Ministry of Food, Processing Industries (MFPL) in
Andhra Pradesh during 2007 -08 and 2008-09 are as under:-

Name of the scheme 2007-08 2008-09
Nos. Financial Nos. Financial
assistance assistance
(Re. inlakhe) (Rs. in lakhs)
Scheme for setting up of 43 947 .49 48 908.5999

Technology upgradation/
expansion/ modernization of
Food Processing industries

Scheme for Infrastructure . # 4 Q89,716
Development

Food Testing Labaratories 2 1.75 1 1.32

Scheme for Human 1 0.25 1 0.245
Resource Development

New guidslines for TV channsls

219, MS. MABEL REBELLO:
Dr. T. SUBBARAMI REDDY:
Wil the Minister of INFORMATION AND BROADCASTING be pleazed to state:

(a) whether new guidelines have been issued for TV Channel;
(b) if =0, the detalls thereof;

(c) whether the News Broadeasters' Association has come out with & comprehensive set of
guidelines for television reparting, advising channels to eschew unhealthy campetition that may lead
to deterioration of breadcasting standards;

(d) if so, to what extent these guidelines/rules have been strictly followed by TV charnels and
towhat extent it has been according to Government's decision ;and
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(e) towhat extent these measures have safeguarded the interests of broadeasting?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND BROADCASTING (SHRI
CHOUDHURY MOHAN JATUAY: (&) and (1) No, Sir.

(2) The News Broadcasters Asscciation (NBA) have prepared their Code of Ethics &
Broadcasting Standards. In the aftermath of terrorist attack in Mumbai, NBA have also igsued
Guidelines for Telecast of News during Emergency Situations and also issued specific Guidelines

covering Reportage to be adhered to by their member-broadcasters.

(d) and (e) It has been mentioned by the NBA that all their member channele are voluntarily

adopting their Code of Ethics and Broadcasting Standards ag & measure of gelf-regulation.
Curbing sexual psrversions

T920.SHRI BHAGAT SINGH KOSHYARI:
SHRI PRABHAT JHA:
Will the Minister of INFORMATION AND BROADCASTING be pleased to state the steps being
taken and proposed o be taken by Government fo curb dighing out sexual perversions through

literature and electronic media?

THE MINISTER CF STATE IN THE MINISTRY OF INFORMATION AND BROADCASTING (SHRI
CHOUDHURY MOHAN JATUAY: As far as literature is concerned, the National Book Trust (NBT)
daoes not allow publication of such material and manuscripts. Manuscripts are selected after strict
scruting to ensure that it ig free fram any reference to any such issuess. The manuscripte are also
reviewed by outside experts/scholars whenever necessary. So far as Print media is concerned,
Government has set up the Press Council of India, a statutary autonomous body under the Press
Council Act, 1978 with the twin objectives of preserving the freedom of the Press and of maintaining
and improving the standards of newspapers and news agencies in India. The Government does not
exercige any contral an the content of the Print media. Press Council of India have, in turn, formed
Naorms off Journalistic Conduct under Article 13(2)/ (1) of the Press Council Act, 1P78.

Sao far as electronic media (Private Television channels) iz concerned, all the private satellite
Televisicn channels are required to adhere to the Programme and Advertising Codes prescribed
under the Cable Television MNetworks (Regulation) Act, %95 and the rules framed thereunder.
Whenever any complaint ig brought to ite natice, the Ministry examines the matter and appropriate

action is taken as per Rules.
Doordarshan and AIR stations

@21, SHRIMATI VIPLOVE THAKUR: Will the Minister of INFORMATION AND BROADCASTING
be pleased to state:

(a) the number of Docrdarshan (DD) and All India Radio (AIR) stations functioning in the

country, particularly in Himachal Pradesh;

TOriginal notice of the guestion was received in Hindi
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